FORM-A |
PUBLIC ANNOUNCEMENT
[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]
FOR THE ATTI OF THE CREDITORS OF VANTA T0
ATICULARS .
VANTAGE MACHINE TOOLS PRIVATE LIMITED

Name of the Corporate Debtor

2. | Date of incorporation of Corporate Debtor | 13/08/2013

3. | Authority under which Corporate

Debtor is_incorporated/ registered RoC - Vijayawada.

4. | Corporate identity No/ limited liability
identification No. of corporate debtor

U29246AP2013PTC090019

5. | Address of the registered office and D.No.2-48, Gollapalli, Nuzividu, Krishna Dist,
principal office (if any) of corporate debtor | Andhra Pradesh - 521111 IN

; 22PBO DELOD
[aaTe D) wol wrgoEl) &' ©b moddir (aF)B5Y) SaergdS @0
36 £oy38 55)5)) BrsBas), 20166°0 ThHBAS God]
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2. | B8 aird ard 86 13-09-2013
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5358 erod

2,158 BLrd Boo¥)
e B S omps | U20246AP2013PTCO80019
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6. | Insolvency commencement date in 28/11/2022(Copy of order dated 28/11/ 2022
respect of Corporate Debtor made ready on 07/12/2022 and received on
8/12/2022)

7. | Estimated date of closure of insolvency 27.05.2023
resolution process

2

508 36°E S3red Brgoaho DIc [8.30.2-48, Ao, &radd, 5T Ser
ORI (QB)sTgucho BFEr . |so@BddE-52111 IN

6. | 5N3E BLrS & Bowodod 28-11-2022 (28-11-2022 T8 el Th 07-12-20225
BTe a8 @sos 36 sobhartd’ 458 20uD 08-12-2022% hesooswdise

18. | Name and registration number of the
insolvency professional acting as interim
resolution professional

CA Dr Immaneni Eswara Rao
Reg No.: 5
I1BBI/IPA-00"/IP-P01224/2018-2019/11943

7. | e Booybo @ RR& Sdrdom | 27-05-2023
Swhc 8.

9. | Address and e-mail of the interim
resolution professional, as registered
with the Board

ip.caier@gmail.com

# 40-26-22, Opp Telephone Exchange,
Mohiddin St, Chandramoulipuram,
Vijayawada, Andhra Pradesh-520010 IN

8. | Soggodd B H0ALY JY0IT | CA u 2SI SET

i e i IBBI/IPA-001/IP-P01224/2018-19/11943

1

I=}

Address and e-mail to be used for
correspondence with the interim
resolution professional

ip.vantage2022@gmail.com

# 40-26-22, Opp Telephonre Exchange,
Mohiddin St, Chandramoulipuram,
Vijayawada, Andhra Pradesh-520010

9. | §*R&* 33538 560 BoPgods ip.caler@gmail.com

e H83,S Ao To.&, #40-26-22. TOPS A§PoF J&suT,
DHTET D00 9-DoS 08 | DT G, dodiriYdo, daahad,
GoBBE-520010 IN

11| Last date for submission of claims 23-12-2022

10| So8godd Baer 88 dYaved | ip.vantage2022@gmail.com

&0 Beggdine B85 a3Gractnd | # 40-26-22, BOXS JBT dosm,
DT B H0xw 2-Dond & 3RS B, SogSTEYT0, DusHad,
o|SBBE-520010.

12, Classes of creditors, if any, under clause | Not applicable
{b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

1.} Bondy Tpos FEH spd 38 23-12-2022

13 Names of Insolvency Professionals
identified to act as Authorized
Representative of creditors in a class
(Three names for_each class)

Not Appliczble

2] So8gods Boer 508 Do
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(a) Relevant Forms and
{b) Details of authorized

Website :
https:/fwww.ibbl.gov.in/home/downloads
representatives are available at:

SR annmdo duk), 0453

) Hgody darer
)

TRy

% HE)
2

SgosLs

Notice is hereby given that the National Company Law Tribunal has ordered the commencement
of a corporate insolvency resolution process of the Vantage Machine Tools Private Limited
on 28/14/2022(Copy of order dated 28/11/2022, made ready on 07/12/2022 and received on 08/12/2022).
The creditors of Vantage Machine Tools Private Limited.,are hereby called upon to submit
their claims with proof on or before 23.12.2022 to the interim resolution professional at the
address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. Al other
creditors may submit the claims with proof in person, by post or by electronic means.
A financial creditor belonging to a class,as listed against the entry No. 12, shall indicale its
choice of authorised representative from among the three insolvency professionals listed against
entry No.13 to act as authorised representative of the class [specify class] in Form CA-Not Applicable
Submission of false or misleading proofs of claim shall attract penaities.
Sd/-
CA Dr Immaneni Eswara Rao
Interim Resolution Professional
VANTAGE MACHINE TOOLS PRIVATE LIMITED
IBBU/IPA-001/1P-P01224/2018-2019/11943

Date : 09-12-2022
Place : Vijayawada
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VILLUPURAM - BOS 401.
Ret Mo JOLPEN2021 TENDER NOTICE - TWO PART TENDER SYSTEM
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(tormerly “IKAB SECURITIES AND INVESTMENT LIMITED")
CIN L17100MH1991PLC059848

Date 07122022

Pl tes P armerwert Tae sl I.h'!anﬂi W ey o omrmet bevten boe B s of e pears i 202002004 The detmis see o intiows.
Seiws ey asles ano oo Rashoe [T =L EIL TN IR w 1] [ e p—————— Y Ty T ¥ " RV

IBRBATEIITY Ml U i met i | L b bl PP A

REGD OFF — Express Towers, 11th Floor, Nariman Point, Mumbai — 400 021
EMAIL - infoikabsecurities@gmail.com , Tel: 91 22 6267 3701 URL:

ireel saloa TNEGng o @ lanes]

www.ikabsecurities.com

Loml of Jandar torm - 1 Rough Post
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Lant satn for Toreinr forT seommen o 2501 2043 upto 3

IN THE MATTER OF CHANGE OF NAME FROM

[ates fon Tander fommm oparng on 25.01.2023 al 2 45 PM

IKAB SECURITIES AND INVESTMENT LIMITED

Eatnest Money Deposit - | [

Thw Gorvaatid Wheiangr ¥ D C M1 Lot L1l VOLGDIW™ arrslie o VELGDtars iy

TRz Wik Colwction | BMG Cofechon | Wik Warssling Roales o Gapachy of 700 &g o 200 Ry as Lagen
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T0
Rs. 5,000 00 MKVENTURES CAPITAL LIMITED
Rs. 10,000.00 It is hereby informed that the shareholders of MKVENTURES CAPITAL LIMITED
15.000. (formerly known as “IKAB SECURITIES AND INVESTMENT LIMITED") having CIN
Rs_20 000.00 L17100MH1991PLC0O59848 and registered office at Express Towers, 11th Floor,

[

wviibable 0 e Tarmiser &oims

TERME AND CONDITIONS nro) ifa maiaits of Wik Coliechicn @ NIK sy | Dy proouct gy Bouns - Teel satisks are

Nariman Point, Mumbai — 400 021 had duly passed necessary resolution in terms

a0 b subeiins heous® BT losse® (wwwtniengders. gow.in)
7 [Fre el mesbing will be hale on 38, 12 2022 at 1 ﬁl‘ﬁ

Tewiehge Bt ciies by apwmiiomied b e wilmile o, lenders. bn gov i www savin. b gov. etencers on Sess o cowl godd syl

of the Companies Act, 2013 and consequently a fresh Certificate of Incorporation
pursuant to change of name was |ssued by the Registrar of Companies in pursuance

to Rule 28 of the Companies (Incorporation) Rules, 2014, Further, being an NBFC, |

Place: Mumbai
Date: 09.12.2022

RFPNo.SBIZACV/2022-23/003-A
In reference to above RFP for Procurement of 6750 Branch Managed
CAPEX ATMs under phase XV, a Corrigendum Is issued and
can be accessed from procurement news on the Bank's website
https://bank.sbi and portal https:/etender. sbi/SBI/.
Also the Last date and Time for submission of bids is extended
up to 3PM on 23.12.2022.

Anytime Channels, Corporate Centre, 3rd Floor,
Waorld Trade Cantre Arcade, Cuff Parade, Mumbai -

400 005

Dated:04.11.2022

TATEMENT OF FINANIC

JAL RESULTS

CIN. USSIITG2010PTCOG7088

FOR THE

QUARTER AND NINE MONTHS E

NDE

DDEC

EMBER 31

VICEROY BANGALORE HOTELS PRIVATE LIMITED

Registered Olfice: Piol No. 258, Road No. 18, Jubilee Hills. Hyderatiag, Tetangana-500034

2021

LA smounts i1 INR Tousands, oniess oienwss slntad)

DiPR sesy TRNOFRLIZ: g e e e gy GENERAL MANAGER, had obtained an in-principle approval from the Reserve Bank of India towards effecting Quarter Quarter Quarter | Mine Monthe = Nine Months Year
achange of name. All stakeholders are requested to take note of the above information, PARTICULARS Ended Ended Ended enoed ended ended
By Order of the Board of Directors - ot bete et Reghe -~ Rl ot (g oot B
For MKVENTURES CAPITAL LIMITED Unsudited | Unsudited Unaudited |  Unaudiied Unsudited Audiled
Sd/-
2 Tolai ncame 96 B30 "6 693 48838 | 183523 BADIT | 141573
Al PLAGE: MUMBA COMPANY SEGRETARY Slat FRaflh ¢ (Lowm) B¢ e pertiod
PUBLIC ANNOUNCEMENT |before Tax. Exceptional andior
|Under Regulation 6 of the Insolvency and Bankrupicy Board of India Extraorginary itemsit) (263833} | (5.65818) | (247636} (B28.,753)| (743141) | (B95231)
{Insolvency Resolution Process for Corporate Persons) Regulations, 2016) Net Profil / {Loss) for the penod
FOR THE ATTENTION OF THE CREDITORS OF VANTAGE MACHINE TOOLS PRIVATE LIMITED P {before Tax. Exceptional andior
RELEVANT PARTICULARS Icici Prudential Asse - Extraorainary tems#) (263.933)| (65.65818) | (247829 (B29753)| (7.43141) | 19.99.231)
1| Name of the Carporate Debtor VANTAGE MACHINE TOOLS PRIVATE LIMITED PRUDENTIALY™ ICici Asset Management Company Limited Nat Profif / (1.nss| for Ihe penad
SUBIES rporate Deblor | 13/06/20 UAL FU Corporate Identity Number: LI999990( 1993PLC0O54 [fter Tax, Exceptional and'or
g E:::;:i' f ol bo 1 = :::::‘ LB j - Extraorainary itamsa#) (263933) (665819) | (247620)| (8.29.753)| (7.43.141) | (998 181)
ly under which ﬂumuma RoC - Vijayawada KAREIN!
Debtor is_incorporated/ registered \ Pad up Equity Share Capital 255842 | 2.55B42 2.55 B4z 255842 2.55.842 2.56.842
4 | Corporate identity No/ limitec! iabilily U20246AP2013PTC090019 Registered Office: 12" Floor, Narain Manzil, 23, Barokhombe Rood, New Delhi - 110 001 Ressrves axcluding revaluation reserve
identification No oF corporate debtor cnrma Office: One BKC. 13" Floor, Bandra Kurla Cﬂmplex. Mumbai - 400 051 as per batonce sheat (10.64.358)| (B.00.521) 20,347 | (10.64.398] L0347 | 12.63,165)
§ | Address of the registered office and D No 248, Gollapalll, Nuzividu, Krishna Dist, Tel: +91 22 2652 5000. Fax: <81 22 2652 B100. Website: iciel f Mol wirth (B.08,556)| (544.678) 276189 | (BOBS56)] 276188 21141
. f“:*‘“‘ office (il any) of i m""‘“ debtor ;‘ﬂ*:g u?zcmc 1- 5;21:;1 :"m i ek E‘m::.i::l- enqunry@icnctpru'nmi c‘:';m' TS TSrUEh Paics up debl caplo 4544977 | 4431055 | 4432500 | 4544077 | 4332500 | 4433945
hsolvency commenceman in opy of order i ! .
: Enmings par shars
peCapaT— e e Central Service Office: 2 Fioor, Block B-2. Nirlon Knowledge Park. Western Express Mok g0l (2212 o]  o2am|  eos| oo
7| Estmated date of closure of NSOVENGY | 57 o 200 Highway, Goregaon (E), Mumbai - 400 063. Tel.: 022 2685 2000 Fax: 022 26868313 Oiuitens * 1032  @212) @eny| (243)| (@00s) | (3008)
resolulion process - -
8 | Name and regisiration number ol fhe CA Dr.immaneni Eswara Rao Notice to the Investors/Unit holders of ICICI Prudential Equity Savings Fund Notes .
insolvency professional acting as inlenm | Reg No.. (the Scheme) 11 The above s an extract of the detaled formal of hall yearly'armual financial results filed with the Stock Exchanges under
resolulion professional IBEUIPA-001/1P-P01224/2018-2016/11943 Regulaton 52 of the SEBI (Listing and Other Disclosura Requiremants) Reguiations 2016 The full format of the hadl

yearlyannual linancial reswils are available on the websiles of Ihe Slock Exchange(s) and the kstod entily,
2) These inancial results have boan prepared in accordance witl IND AS unger Sacbon 133 of Comparss Acl 2013 (read with

0 | Address and e-mail of the intanm
resolulion professional, as registered

ip.caier@gmail Notice is hereby given that ICICI Prudential Trust Limited. Trustee to ICICI Prudential
## 40-26-22, Opp Telephone Exchange

Mutual Fund hos opproved the following distribution under Income Distribution cum

with the Board Mohiddin St Chandramoulipuram, 2 ; ressvant rules there under) and i terms of Regulation 52 of SEBI Listing Obkgabton and Disclosure Requirements) Regulations,
Vijayawada. Andhra Pradesh-520010 IN capital withdrawal option (IDCW option) of the Scheme, subject to availability of 2015 (as amended)

10| Aadress and &-mall to be used for Ip- 22@gmail.com distributable surplus on the record date ie, on December 14, 2022% 3) 10 Auguat 2022 in secordance wilh #n application made by a Financial Credilor of the Company. the Hon bie National

W with the  interin ﬂlﬂdm Stogp Telephone Exchange, . , : Company Law Tribunal (NCLT) Hyderabad Bench vide ils order dated 05 August. 2022 has milisted Corporate insoivency

professional antdramoulipuram, Fresolution Process (CIRP) under ion 7 of the Inscivency ana Bankruptcy Code 2016 (IBC) and appomtad Mr. Kuresh

— y Vijayawada, Andhra Pradesh-520010 Name of the Scheme/Plans Qur.mtum of IDCW NAV as on Hatirn Khombab as intunm Resalulion Professionsd (IRP}in terms of the 1B and allowed moaalooi inter-alia agons! aoy

11| Last date for submission of claims 23-12-2022 (T per unit) (Face value December 7, 2022 recovery proceedings/winaing up proceedings aganst the Company and subseguently was appainted as the Resolubion

12| Classes of credilors, if any. under clause | Nol applicable [+ . Professaonal ("RP7) by the Committes of Creditors ("Col") at the frsl mesting of the Committes of Credidors held on 18

{b) of sub-section (GA) of seclion 21, of ¥ 10/ Mthl ﬂ Per umt) Sﬁ-:g:mhur 2022. Pursuanl o the Ordar m-mgsmmmmnmmm suspended and are vested with RP The

ascerlained by the Infenm resolufion : ncuad results shall be approved by the Board of Dwectors and theraafler saned by the charperson or Managing director,

professional ¢ . ICICI Prudential Equhy mgs Fund o & whalo time draclar or in the absence of all of them. i ehall Be ssigned by any ofher deactor of he Company wha 8 duly

authorized by the board of direclors lo sign Ihe financial resulls. The CFO has resigned trom itz position in ihe Company

3 Tﬁﬁ; m;ﬁmmm Nk Apgieatle Quarteriy IDCW 0.18 12.44 price to commencemeant of CIRP Pursuant 1o the Order for commencement of the CIRP and in line with the provisions of

the insclvency and Bankruplcy Code. 2016, the powers of Ihe Board of Direclors sland suspended and be exercised by RP.

?m;“‘m;“g mmf o DIFECt Pm" Qumterty 'DCW D 19 14. 25 The financial results for the year ended 31 March 2022 have been prepared by the managament of the Company. As
iz By the RP. & divaclar of the Comgany have signed 1he finandial 1 with the REP and RP has akan

14{ (a) Relevant Forms and Wabsits : The distribution will be subject to thﬂ availability of distributable surplus and may Ponond froan Aniinsil rouuia s he ko TRg Suient O SUohonping e :::lpnmﬁi?;:i?ll of the Board of Direciors of the

() Detalls of aulhorized
representalives are available al

Nolice is hereby givan thal the National C-umpamf Law Tribunal has ordered (he commencement
ol a comporate insolvency resolution process ol the Machine Tools Private Limited
on 281 of order dated 28/11/2022, made ready on O7/12/2022 and received on 08M2(2022)
The creditors of Viantage Machine Tools Private Limited..are hereby called upon to submit
their claims with proof on or before 23,12.2022 to the Interim resclution professional at the
address mentioned against entry No. 10,

The financial creditors shall submit thelr claims with proof by electranic means only, All other
creditors may submit Ihe claims with prool in person_ by post or by elecironic means.

A financial creditor belonging to a class.as listed against fhe entry No. 12, shall indicate iis
choice of authonsed representalive from among Ihe three msalvency prdemals listed against
entry No.13 10 act as authorsed representative of the class [specily class| in Form CA-Nol Applicable

hitps:/iwww.ibbi.gov.i Company. White these financal results perain 1o the year anded 31 March 2022, the RIP has nol received any certfication,

representalion. undenaking or slalemanl lrom Ihe Gireclors for the yoar éndoed 31 March 2022, For the purpose of this
financial resulls, management should be considerad as the Directons and other designated officers who continue to serve
ihe company as on data and are Tking responsibidily and signing the Tinancial results sincs | pertains ta he petiod prios 1o
commaencement of CIRP The RP has signed these limancial resulls in good faith, solely tor the purpuse of compliance and
tvscharging his duty under the Corporate Insoivency Resalulion Process. governed by the Insolvency and Bankruptoy Code,
2016 ard has solaly mbed on the directors and other designated oficers of the Company confitming and signing the fnancial
results. Since these financisl results belong to the penod when the aflars of the Company wene being managed and governed
by the erstwhile Board of Diractars of the Company, Ihase nancial résults have been praparad with the same basis of
pregaralion’ as adoepled by the erstwhile Board of Directors ps enumerated upon the Board under Section 134(5) of the
Compames Acl, 2013 and relsled regulations.

4) Key Standalone Financial Information given Below -

be lower depending upon the extent of distributable surplus availoble on the record
dote under the IDCW option of the Scheme.

Subject to deduction of applicable statutory levy, if any
or the immediotely following Business Day. if that day is a Non - Business Day.

The distribution with respect to IDCW will be done to all the unit holders/beneficial
owners whose nomes appear in the register of unit holders/Statement of beneficial
owners maintained by the Depositories, as applicable under the IDCW option of the

Subiniasion of fise o inisstieg peocfof s shal skt penel Scheme, at the close of business hours on the record date. = .
PR .. It should be noted that pursuant to puym?nt of IDCW, the NAV of '-: — - ’"""‘: :2
Interim Resolution Professional i obl-Eguily ratio {5 82)
g 09122022 i LI A i the IDCW option of the Sr.gheme would fall to the extent of payout | [~ el are:
 Vijayawada IBBUIPA-001/IP-P01224/2018-2019/11843 and statutory levy (if applicable). | [resie g it 8 i
For ICICI Prudential Asset Management Company Limited 4| Net worth (8.08,556)
Place: Mumbai Sdl/- of bt cosuprsanias: RIS
Date : December 8, 2022 Authorised Signatory : E::m fﬂ:m :513
X P term e wornng capdal [ §
No 003/12/2022 .

- 8 | Currem llability ratio .93
Q NOZO"‘O ~ To know more, call 1800 222 999/1800 200 6666 or visit www.iciciprumf.com 9 | Total debts to total assets e
Investors are requested to penodically review and update their KYC detoils olong with 10 | Dedlors umover rato 172
NAZARA TECHNOLOGIES LIMITED S I i oo s s uamy o

CIN: L72900MH 19995 LC 122970 To increase awareness obout Mutual Funds, we regulorly conduct Investor Awareness WS :
Registered Office: 51-54, Maker Chambers 3, Nariman Boinl, Programs across the country. To know more about i, please visit https: fwww.ciciprumf.com 13 | Net profit margin 481%

The above tinancidls resulls arm aso avalable on he stock exchianges website | & www.bseindia.com and the Company's

or visit AMFI's website hitps:vww omfiindio.com website www.vbhpl.com

Mutual Fund investments are subject to market risks,

Mumbai - 400021, Contact: 91-22-40330800
Email: investors@nazara.com, Website: wwv nazara com

For Viceroy Bangalore Hotals Private Limited

NOTICE OF EXTRAORDINARY GENERAL mﬁ scheme m‘md documents refu St
MEETING AND E-VOTING INFORMATION : u“ & 'y' M:iu‘w:::mﬂ Director

NOTICE is hereby given that the Extraordinary Genaral Meeting
['EGM) of the members of NAZARA TECHNOLOGIES LIMITED (the
Company') scheduled to be held on Friday, December 30, 2022 at
12 Noon (IST) through Video Conferencing (VC) or Other Audio Visual
Means (OAVM), to transacl the business as sel oul in the Nolive ol the

VICEROY BANGALORE HOTELS PRIVATE LIMITED

Regslersd Office. Plot No. 268, Road No. 18, Jubilee Hills, Hyderabad, Telangana-500034
CIN. USSIOITG2I0PTCO6 7068

VICEROY BANGALORE HOTELS PRIVATE LIMITED

Registered Office: Plol No. 258, Road No. 18, Jubller Hills. Hyderabad, Telangana-500034
CIN- US510ImG20I0PTCOGTES

EGM (“the Notice") STATEMENT OF FINANCIAL RESULTS FOR THE YEAR ENDED MARCH 31, 2022 STATEMENT OF FINANCIAL RESULTS FOR THE HALF YEAR ENDED SEPTEMBER 30, 2021
In compliance with the applicable Circulars issued by Ministry of - :"“ - Lo Em’ {0 oot s SR Sheniae. unisus Ooming: shuteil
Corporate Affairs (collectively referred to as MCA Circulars) and _— o oo . Six months ended (Unsudied] yrobecesag
Ended Ended ended ended ended PARTICULARS | Audited)
applicable SEBI Circulars, the Company has completed the dispatch PARTICULARS 31 Mareh 3t March | 31 Docember| 31 Mareh 31 Mareh 30 September 2021 | 30 September 2020 39 March 2021
of Notice convening the EGM through electronic mode to all those w2 021 w2 w021 e 86,693 a4 181 141573
hareholders whose ddresses t Unaugited = Unsudited | Unaudited Auditad Audized e e :
o ” o I PAPINNEE WP S i - Mat Pratit { (|L.oss) for the period (batare Tax, Exceptional andior
Company/Regisirar and Share Transfer Agents or with (hewr Towal income 74.690 57.656 06.830 | 258213 | 141573 Extraordinary floms®) (5.85.819) 4,65.512) (9.99.231)
v o gt S e Siloregg <ol Not Profit / (Loss) for the petiod (before Tax, Net Profit/ (Loss) for the penos (vefore Tax. Excopiional ancior
Zuzlszurthw's ro Pﬂlmmﬂ'ﬂmm Is 25 g:\ r w'mmEGM n;m ' Exceplonal andior Extrsordinary items#) (262317 | (256090} (263933 |(1084070) | 1999.231) Extranrdinary demar) (5,66 819) (4,95 512) {9.99.231)
Com :;i i;m mmr mn vc? or mvurlcﬂs&n 1“ ph It:; Nat Profit / {Loss) for the period (before Tax. Net Profit / (Losa) far the period (after Tax. Exceptional andior _
nmwp:g - e n’gm““ rieady ¥s Excoplional andior Exaonsmary emsé) (264317) | (256.090) | (2.63.033) [ (1094,070) | (9.90.231) Extroccinary loms#) (5.65.819) (4.95.512) an)
s membe G man s - | R R S R S TS Pawet up Eguilty Share Capital 2.55 843 2.55 842 255842
3 ::m mﬂ}'ﬂ“m that Notice ﬂund onmll'?:wemb::‘uf ;&:I?Sht:: a~dior Extraordimary tams#) 264317) | (256.000) | (2.63.003) | (0.04.070) | 908191} Resarves axcluding revalualion reserve as per batance shoel (8,00.521}) 2674975 (2,63 169)
he Company we.nazara comm Pant up Equity Share Capral 255842 | 285842 | 255842 | 288882 | 28582 Net worth (5.44.678) S04 E1.781
Exchanges |.e. BSE Limiled and The National Slock Exchange of India Paid ub debit capitsl 44 38 488 44 31 055 44 11,945
Limited al vaww.bseindia com and waww nseindia.com respectively and FRERGIVES Siaing Fevalustion Farve a5 pev oa ' '
(CDSL) www.evotingindia.com, Net worth 11054 336) 21,141 | (8,08 556) | 110,54 338) 21,181 -Bas< _ (22 12) ;:n 3?? 139.08)
In terms of the provisions of Section 108 of the Companies Act, 2013 Paid up debl capital 4543604 | 4333943 | 4544977 | 45420684 | 4433045 SR = T v
|Act) reag with Rule 20 of the Companies [(Management and Earnings per share Notes :
Ragistion ¢4 of e SEBI (Lng Otlgsions. ond Diaciaeuwre ey feam | waoy) woss| e | Eeom | |0 e SR (Lising snd Ofer Dlsctous Reauissmenis) Raguiatons, 3015, The Sl ormal of e ha¥
: % b on 1] an r sure remantis) 5 H u
Requirements) Regulations, 2015 and the Saﬂqlanm Standards of Dituted [10.351 (o.61 (10.32) (42.78) (39.06) yeaillyiannual firancinl results e avalable on the websites of the Stock £ xeramge(s) and the isted antity
General Meetings (55-2) issued by the Institule of Company Notes : 2) Thess inancial resiits Rave been prepared In accondance with IND AS under Section 133 of Companies Act 2013 (read wilh

Secrataries of Indla read with the applicable MCA Circulars, the
Company is providing the facility of "e-voting” to its Members, to enable
them to cast their votes on the resclutions set forth in the Notice of the
EGM, by electronic means (e-voting) by using electronic voting system
prowided by Central Depository Services (India) Limited (CDSL ) either
by (&) remole e-voling system prior to the EGM or (b) remole e-voling
duning the EGM,

The Company has fixed on Friday, December 23, 2022 as the "cul-off

ristevant rules there under) and in terms of Regulation 52 of SEB! (Listag Ooligaton and Disdosure Requirements| Reguistions.
2015 (as amendea)

3) In August 2022, in sccordance with un application made by a Financial Creditor of the Campany, the Hon'ble National
Company Law Tribunal (NCLT) , Hydarabad Banch, wde its order dated 05 August, 2022 has initiated Corporate Insolvency
Resolution Progess (CIRP) under Section T of the Insalvency and Bankruptcy Code, 2016 (IBC) and apponted M. Kuresh
Halim Khambatl as Imenim Rasolution Professional (IRP) in terms of the IBC ano sllowed moratorium inter-ala against any
recoverly procesdingsiwinding up procosdings against the Company and subsequently was appointod as the Rasclution
Frofessional ["RP”) by the Committee of Cradiors ("CoC"™) at the first meeling of the Commiliee of Creditors held on 15

11 The above is an extract of the detavad formai of half yearly/annual fmancial results filed with the Stock Exchanges under
Reguiaton 52 of the SEBI (Listing and Other Disclosurs Requirements| Regulations, 2015 The full format of the haif
yeary/annual fnancisl results are avadable on Ine websites of the Stock Exchange(s) and the listed enbly.

21 These fmancial resulls have been preparmed m accordance with IND AS ender Saction 133 of Compames Act 2013 (resd with
rélevan rules there under ] and in teers of Regutabon 52 of SEBI (Listing Obligation and Disclosure Reaurements! Regulatons.,
2015 (as amentled)

3) In Augusi 2022, in accordance with an applicabon made by a Financial Creditar of the Company. the Hon ble Nakonal
Company Law Tnbunal (NCLT) . Hyderabad Bencn, vioe as order dated 05 Augusi, 2022 has inthated Corporate insolvency

date” to determine the eligibility of Members for voling by remote
e-voting or e-voting at the EGM Voting rights of the Members shall be
in the same proportion lo ther shares in the paid-up equity share
capital of lhe Company as on the cut-off date

The remale e-voling penod commences on Sunday, December 25,
2022 a1 09 .00 AM (IST) and ends on Thursday, December 29, 2022 al
05:00 PM. (IST) and the remole e-voling madule shall be disabled by
CDSL for valing thereafter. Members may please note that once the
voie on the resolutions is cast by a Member through remote e-voting/
e-voling. he/ she shall not be allowed to change it subsequently.

Any person, who acquires shares of the Company and becomes a
member ol the Campany after dispatch of the Notice of the EGM and
holding shares as on the cul-off date may wew the Notice of the EGM
on the websile of the Company at www.nazara.com or on the
website of CDSL www.evelingindia.com. Such persons may obtain
the login ID and password by sending a request at
helpdesk evoting@@cdslindia.com. However, if he'she s already
registered with CDSL for remote e-voling then he'she can cast his/her
vote by using existing User 1D and password and by following the

Resclubon Process (CIRP) under Secton 7 of the insalvency and Bankruplcy Code. 2016 {1BC) and appointad Mr. Kuresh
Hatim Khambati as Interim Resolubon Professianal [IRP) in terms of the 1BC and allowed moratonum mier-slia agains! any
recovery procaedingalwmding up proceedings against the Company and subsaguently was appointed as the Resolubion
Prafessional ("RP") by the Commiliee of Creditars {'CoC”) at the firsi meeting of the Committes of Creditors held on 18
September 2022, Pursuant to the Order, Ihe powers of the Board of Drectors stand suspended and are vested with RP The
financial results shall be approved by the Board of Diraciors and ihereafier signed by the crairperson or managing direchor
or & whole lime director of in Ihe absence of &l of them; |t shall be signed by any cther diregior of the Company who |8 duly
authorzed by the board of directors 1o sign the financiai resulls. The CFO has resigned from (15 position in the Caompany
pror to scommancemanl of CIRF. Pursuam to the Order for commencement of the CIRP and in kne with tha provisans of
the Insolvency and Bankruplcy Code, 2016, the powers of the Board of Directors stand suspended and be exercsad by AP
The financiai resuits for the year ended 31 March 2022 have been prepared by the managemeni of the Company As
authonzed by the RP, a director of the Company have signed the financal results slong with the RP ana RP has wken on
record inese finanoial resulis only 1o ne imied extan of ischarging the responsibiities of the Board of Dwectors of the
Company. While these financial results pertain 1o the year ended 31 March 2022 1he RP has not recened any cerification.
represeniation, underaking or statement from the Directors for Ihe year ended 31 March 2022 For the purpose of this
financial resulte, managemant should be considersd as the Directors and othar designated officers who continue lo serve
tha company as on datle and are taking responsibility and =igning the finanaial reaults since it pertains 1o the peod prior to
commencament of CIRP

4) Koy Standalone Financial Information given Below -

Seplembier 2022 Pursuant lo the Order. the powers of the Board of Direclors stand suspended and are vested wilh RP. The
financial results shall be approved by the Board of Directors and thereafter signed by the chaitperson or managing director.
ar a whobe ime diractar or in the absonca ol all ol them. 1 shail be Signed by any othes diractor of he Company who & duly
authorized by the board of direclors to sign the financial results. The CFO has resigned from its posdion m the Company
priot o commancament of CIRP Pursuant lo the Drder foe commpscement of the CIRP and in Ing with the provisions of
the Insotvency and Bankrupiey Coge 2016, the powers of the Board of Directors stand suspendad and be axercised by RP
The linancial resulls Tor the year ended 371 March 2022 have been prepared by the managoment of the Company, As
authorized by the RP a gwector of the Company have signed the financial resulls along with the RP and RP has laken on
e these linancial meulls only 1o the limiled exten] of dischanging the regponsibililies of the Board of Direclors of the
Campary, While these financial resulls panain ta ihe yaar ended 31 Maren 2022 the RP has nol recaived any cartification,
roprgsentation, ynderlakng or slalsment lrom the Directors Tor the year ended 31 March 2022 For the purpose ol This
financial resulls. managemenl should be considered as the Direptars and other designaled officars who continue to serve
the compiny as on ditte and Bre lking responsitilily and signing the Tnancial resulls snce | prtiins 1o the penod pro i)
commencement of CIRP. The RP has signed thase financial results in good fadh, solely for ihe purpose of compliance and
dischargng his duty undar the Comporato Insolvency Resclubion Process govamed by The Insolvency and Bankruptcy Codu
2016 and has soéely relad an tha directors &nd other desgnated officers of the Company confinming and s:gning the financal
rasallls Soce those Trancial resills buloeg to the penat] when he allais of the Company wang boing massagid and governed
oy the erstwhile Board of Dwactors of the Company Ihese finanmal resulls have been prepared with the same "basis of
preparation’ as adopled by the erstwhile Board of Direclors as enumarsted upon he Boand under Section 134¢8) of the
Companies Act 2013 and related regulsbons

4) Key Standalone Financial Infermation given Below -

The Members can opt for only one mode of e-voling L.e. aither prior lo ki
the EGM or during the EGM. However, the members who have cast I | Debi-Equay rato 4.3n 1 | Debt-Eguity ralo [a.13)
their vote by remote e-voting prior to EGM may also attend/ participate 2 | Debt service coverage ratio (0.73) 2 | Dabt service covarage ratio (0.75)
vote & | Net worth {10.54.336)
Members are requested lo carefully read the Notes set oul in the ) ————— 110.94.070) 4 | Networkh G4aa7e)
Natice of the EGM and in particular. the detalled procedure for manner 8 phs § | Nel proft after tax (565819)
of joining EGM, manrner of casting vote through remole e-voting/ vyt ' 8 | Cument ratio oo
e-voting at the EGM. The same also contains details of/process to be 7 | Long e debt lo wockdiig eapltel (0.01) ] [ — aon
followed to retneve the password for e-voting. 8 | Bad debls 1D account receivable ralio 004 sl s e 9.93
In case of any quenes, you may refer the Freguently Asked Questions 8 | Current iabifity ratio 0.83 o g :
{FAQs) for Shareholders and e-voling user manual for Shareholders 10 | Total debls o total assels D 68 9| Tolakcuiis to woisi nesats 008
avallable al the www.svalingindia. com or yuu"rrmr wrihi;l ar; emall 1o 1 | Debtors wmover rabo 13.18 10 | Debtors lumover ratin 426
helpdesk evoting@cdshindia.com or c¢all on toll free no: 1211 I 1o 6478 1 | inventory tumowves ratio 2239
022-23058542/43 or send the request to Mr. Rakesh Dalw, o et gt ]l B e pera
Sr. Manager. Alternatively, you can connect with him on g margv e
022-23058738. 18 | Net profit margm i - -436% 13 | Mot profit margin £T0%
For Nazara Technologies Limited The above fnancials results are also avadable on the siock exchanges website | e www.bseindia.com and the Company s The above financials results s also availabilo oo the stock exchanges wabsile | & www bsaindia.com and the Company's
Sdi- wehsile www. vbhpl.com wobste www.vbhpl com
Vikash Mittersain For Viceroy Bangalore Hotels Private Limited For Viceroy Bangalore Hotels Private Limited
Date: December 08, 2022 Chairman and Managing Director Sts Hiten » Sdr- - Sd-
Place: Mumbai DIN: 00156740 - e Morcy Mathew Place : abad Mercy Mathew
M Date: 7 Decembar 2022 Director Date: 7 December 2022 Directon
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